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To,

The Registrar,

The National Green Tribunal,
Principal Beneh,

New Delhi

E-muail- judicial-ngt@gov.in

Sub: Report of The Joint Committee in compliance of the order dated 15.09.2022 passed by
Hon'ble National Green Tribunal, New Dellhi in Original Application No. 649 of 2022
Narendra Pratap Singh Versus Central Pollution Control Board & Anr.

Sir,

That in compliance of the order dated 15.09.2022 passed by the Hon'ble National Green
Tribunal, New Delhi in Original Application No. 649 of 2022 Narendra Pratap Singh Versus
Central Pollution Control Board & Anr., report of The Joint Committee is annexed herewith and
forwarded to you with the request that the same may be placed before the Hon'ble Tribunal.

Yours Sincerely

@8

(Ra
Regional Oﬁicer

Enclosure- As above

Copy to:

1. Shri Pradeep.Misra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi

for persual and necessary action please.
2. Chief Environmental Officer, C-1, U.P. Pollution Control Board, Lucknow for

information please.
3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and

necessary action please.

Regional Otfficer



JOINT INSPECTION REPORT OF COMMITTEE IN THE MATTER OF
OA NO.649/2022 (NARENDRA PRATAP SINGH V/S CPCB)
General Information & Operational Details Date of Inspection 16.11.2022
Name & complete Address: M/s U. P. Asbestos Limited
1. Village and post Bishada, NTPC Road,
Tehsil- Dadri, Greater Noida
District- Gautam Budh Nagar, 201301
2. Geographical Coordinates 2_’ 3.? ggggfg
(Latitude and Longitude) in Decimal | —~ °
Name of the: occupier/ contact | g\ ot Goyal (GM-Admin & HR)
3. person(s) with desngnatugn. 9149154872
a) Telephone/Mobile(s) ! :
b) E-mail ID(s) carohit123@gmail.com
4.| Date/year of commissioning 2005
5.| Name of SPCBs Regional Office UPPCB RO Greater Noida
6.| Operational Status of the unit Operational
: 24 Hrs/Day
7. Operational Schedule 25 Days/Month
Manufacturing process flow chart
8. for each product Flow chart provided by unit is attached (Annexure-1)
(Flowchart to be attached)
Validity
with date | If not valid, whether applied for renewal?
CGWA NOC status (Valid (Application and expired NOC copy to be
9. ' copy to be attached)
attached)
NOC from CGWA as a permission | 4 14 590 |  Renewal application not filed by the unit
to abstract groundwater ,
Consent Validity
Consent to Operate issued under
Water Act, 1974 by SPCB 31.12.2026 (annexure-Z)
Consent to Operate issued under | 31.12.2026 (annexure-3)
Air Act, 1981 by SPCB
1 Authorization for Hazardous Waste
Disposal issued under Hazardous
and Other Wastes (Management & | 08.09.2027 (annexure-4)
Transboundary Movement) -
[HOWM] Rules, 2016 by SPCB
, TOTAL Permitted production (As per consent):
11) Product(s) & Capacity- Finished product (in TPD): 160 MTPD

e
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Type of Industry / Processes
involved in operation

Manufacturing of Asbestos/Non-Asbestos Sheet

RAW WATER SUPPLY

Source(s) of raw water supply

Borewell however unable to locate.

Production process, Washing, etc.

Average Water Consumption (KLD)

14 (Based on logbook of Water | Approx. 7.0 KLD
abstracted)
W ion i v
ater Consumption in KL/ MT of 0.1 KL/MT
product
EFFLUENT TREATMENT PLANT
_ . Yes)
s (
ample collected during inspection From final recirculation tank -01
15 Type of Sampling Grab

Names of all treatment units

The influent has given a retention time to settle the solids
through 03 settling tanks and supernatant water is being
recycled in the process through recirculation tank during
inspection.

AIR POLLUTION - EMISSION SOURCES & CONTROL

Sources of air Chimney APC Equipment Emission Quality
pollution Details Provided
Fly ash | 12 meters Cyclone type dust | Analysis provided by wunit is
feeding collector enclosed
| section
16 Cement 15 meters Cyclone type dust | Analysis provided by unit is
feeding collector enclosed
section :
Details of D.G Set Capacity Exhaust pipe (in m) | Emission Std.
625 KVA
Fuel Consumption Type of fuel
LDO Analysis provided by unit is
enclosed
SOLID WASTE & SLUDGE MANAGEMENT
Solid/Hazardous ~ waste | Production Process waste — 2.0 MT/MONTH
generated in the unit: ETP Chemical Sludge — 10 MT/annum
Raw material/ asbestos containing residues- 50

17

MT/annum

Used oil — 50 lit./month

Discarded containers- 48 no. /year
Others (if any) —Nil

ETP Sludge Dewatering system

Settling tank provided for gravity separation of solid and
liquid. Treated effluent is being recycled in process
through recirculation tank.

N
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B Total Solid/ Hazardous waste | Form 3 & logbook not maintained by the unit
generated (in Kg/month)
Whether Logbook for Solid | (No)
/Hazardous Waste generated
maintained?
Average . Quantity of Solid/ | Around 50 to 60 bags (each of 25 Kgs approx.) of sludge
Hazardous  generated (in | found stored near settling tank in the open at the time of
Kg/day) (based on logbook) inspection.
Mode of Hazardous waste | TSDF (As per submitted manifests of August 2022)
disposal Copy of membership with TSDF is attached as annexure-
5

If Disposal through TSDF site: | (Yes)
(Last four Form- 10 to be
attached)

Ground Waste Water | Possible Sludge/Solid ETP

Water Contaminated | Waste Sludge

water in drain
18 Sample From From From Upstream | Dumpsite near | Settling

collected Gaushala recirculation | & Downstream | Raghav Welding | Tank of
during Near the | tank after | of Bishada drain | Works unit
inspection leit settling tanks | near discharge | (Lat. 28.580538,
(mention (Lat. in unit | point of unit (Lat. | Long77.569652)
location 28.574392, | premises 28.5572042,
details) Long. (Lat. Long.

77.568608) | 28.573264, 77.568401)

Long.
77.565107)

O Specific Observations of the inspection team:

1. Unit has provided Display board at the entry gate of the unit.

2. As per specific condition no. 2 of CTO under Water Act, 1974 granted by
UPPCB, unit must strictly maintain zero liquid discharge of effluent and the
effluent shall be discharged via single discharge point and should have
arrangement for flow meter/V Notch for measuring effluent disposal along with
its log book. However, inspection team observed a discharge point from the unit

to Bishada drain without Flowmeter/ V Notch.

i =
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3. As per specific condition no. 5 of CTO under Water Act, 1974 granted by

UPPCB, industry shall maintain sedimentation tanks properly and the treated
effluent shall be totally reused after treatment. Unit has provided settling tanks,
where influent has given a retention time to settle the solids and supernatant
water is being recycled in the process. Unit has not installed flow meter for
recycled water in process.

4. As per CTO the unit has permitted for 160 MT/day of Asbestos Sheet and Non-
Asbestos Sheet. However, as per the records provided, the unit has been
manufacturing more than 200 MT/day of product which is a violation of CTO
condition. Some records of production reports provided unit is annexed as
Annexure 6.

5. Authorization granted by UPPCB under HOWM Rules, 2016 has authorized
only two hazardous wastes [i.e., Asbestos containing residues (15.1) and ETP
Sludge (35.3)]. However, during inspection, additional hazardous wastes such
as used oil, contaminated drums & broken/ discarded asbestos sheets which
fall under category of 5.1, 33.1 & 15.2 of Schedule-l of HOWM Rules, 2016
were lying in the premises.

6. The unit is involved in manufacturing of Asbestos as well as non-asbestos
sheets.

7. Raw materials [Cement (40-45%) + Fly ash (25-30%) + Cotton raw pulp (1 -2%)
+ Fibre (3-5%) + Water (18-31%)] used in manufacturing of asbestos sheet.

8. All raw materials are stored in separate storage shed and provided different
feeding section followed by mixing in a common agitator and formation of wet
sheet. The sheets are sent to heating chamber for moisture removal maintained
at approximately 40°C for 12 hours.

9. The unit has not provided Personal Protective Equipment (PPE) for the workers
except safety shoes & helmet. _

10.Sludge from settling tank stored in a haphazard manner without
proper/designated storage shed.

11.Unit has not been maintaining Form 3 (Daily generation) and Form 4 (Annual
Returns) for hazardous wastes as per HOWM Rules, 2016.

12.The petitioner was also accompanied with team during the inspection at nearby
areas where discarded asbestos sheet/ sludge was dumped. Also, the
petitioner was accompanied with the team for the inspection of Bishada drain.

13.Team has observed the dumping of discarded asbestos sheets and sludge at
multiple locations in and around the village Bishada.

14.The unit has provided manifest documents (Form-10 under HOWM Rules,
2016) only for August, 2022. As per manifest, the unit has disposed 60.29 MT
and 9.93 MT of fibre cemented sheet (discarded asbestos) & sludge to TSDF
(M/s Bharat Oil & Waste Management, Kanpur Dehat).

15.The unit representative was unable to locate the point of ground water
extraction. /

16.The unit has provided the No Objection Certificate (NOC) from Central Ground
Water Authority (CGWA) and found expired on 29.11.2020.
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17.The inspection team has found a tractor with sludge/ Asbestos sheet near the

company premises heading to dump in nearby area.

18.As per information, UPPCB has carried out inspection of the unit on 08.08.2022

and issued a notice to the unit for compliance of CTO conditions.

© Specific Recommendations/Suggestions of the committee:

1.

i

7.

8.

The unit shall provide flow meter/V Notch for measurement of effluent at final
discharge point. The unit shall also install flow meter on effluent recirculation
pipeline and maintain daily records of effluent recycled in process.

The unit shall renew/revise the Authorization clearly mentioning all the
hazardous wastes generated during the process of manufacturing asbestos
sheet as well as non-asbestos sheets, along with the disposal method.

The unit shall provide adequate PPEs for all the workers.

The unit shall store all the hazardous waste into the shed and earmark them
and provide with caution sign.

The unit shall maintain Form 3 (Daily generation) and file Annual Returns to
SPCB as per HOWM Rules, 2016.

The unit shall dispose hazardous wastes such as sludge & broken/ discarded
asbestos sheets to TSDF only.

The unit shall extract ground water with valid NOC from UPGWD/concerned
authority.

UPPCB shall review/revise Hazardous Waste Authorization granted to the unit.

In view of above shortcomings observed by the Joint Committee, action against the
unit has been initiated under Water (Prevention and Control of Pollution), 1974 and
Environment (Protection), 1986 by UPPCB. Copy of show cause notice issued by
UPPCB against unit is annexed as Annexure-7.

This interim report is being submitted for kind consideration and grant us permission
of two months for filing final report, please.

Inspection team details:

S. No. | Name of officials Designation Signature with date
1. | Sh. Anil Ranveer Scientist E, CPCB, Delhi %
10/12/2022
2. | Sh. Alok Kumar Gupta | SDM, Dadri, Gautam )
Budhdh Nagar —
3. | Sh. Anshul Sharma | AEE, UPPCB, Greater
Noida ™ \1.\'12’
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PHOTOGRAPHS TAKEN DURING INSPECTION
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Photo 1: Main Ehtrénce Gvate & Disblay
Board

vPhoto 2: C
yard

Photo 5: Process water recycled in beater
plant

Photo 6: Fly ash feeding section

L.l

Page 6 of 8




= % 3 ; =& e
Photo 7: Sludge stored near settling
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Photo 9: Agitator receiving all raw
materials

Photo 13: Sludge and water sample of
unit

Page 7 of 8




> ; e AN 7 g ¢

B e O A AS AR, 0
Photo 15: Downstream water sample of
Nala

Photo 17: Discarded
open ground 1

asbestos sheet in | Photo 18: Discarded asbtos sheet and
sludge in open ground 2
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Annxure-1
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U.P. ASBESTOS LTD. BISHARA, DADRI-201008 UPAL

FIGURE 2.10: PROCESS FLOW — HYDRAULIC DIAGRAM
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Annexure-2

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 23/02/2022
148700/UPPCB/GreaterNoida(UPPCBRO)/CTO/
water/GREATER NOIDA/2022
To,
Shri SANDEEP GARG
M/s UP ASBESTOS LIMITED
village and post Bishada, Ntpc Road, Dadri, GAUTAM BUDH NAGAR,201301

GREATER NOIDA

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. UP ASBESTOS LIMITED

Reference Application No :14902066 Dated :23/02/2022

l. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. UP ASBESTOS LIMITED is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 20/01/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
V|VEK Digitally signed

by VIVEKROY

1202202,
ROY  ramsorosao

For and on behalf of U.P. Pollution Control Board

CEO
C-1.
Enclosed : As above
(condition of consent):
' : . , _ . VIVEK s
Copy to: - Regional Officer, U.P. Pollution Control Board, Greater Noida. ROY bate
CEO

C-1.



“U.P, POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.UP ASBESTOS LIMITED vide

Consent Order No. 14902066/ Water

4(a)

4(b).

6.

9.

Dated : 23/02/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Asbestos Sheet and Non-Asbestos
Sheet-total quantity-160 MT/day .

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
1 Domestic 0.75 KLD Septic Tank
2 Industrial 1KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
Parameter

S.No Standard
1 Quantity of Discharge 0.75 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COoD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 1 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



I This consent is valid Tor the production of Asbestos Sheet and Non-Asbestos Sheet total - ‘
quantity 160 MT/day using Cement- 130 MTD, Fly ash- 14 MTD and Cotton Rag Pulp- 2.0 MTD as
main raw material. This consent is valid only for products and quantity mentioned above. Industry
shall obtain prior approval before making any modification in product/process/fuel/Plant machinery
failing which consent would be deemed void.
2. In the industry, flow meter to be installed in all water abstraction points and usage of fresh water
to be minimized. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.
3. The Industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for the year 2026 and the audited balance sheet for the current year within a
month failing which consent would be deemed void.
4. The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
5. The industry shall maintain Sedimentation tanks properly and the treated effluent shall be totally
reused after treatment,
0. The industry shall ensure to install the roof top rain water harvesting (RWH) system within the
premises.The industry shall install the piezometers to check the water table and maintain a logbook.
7. The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.
8. Minimum 33% of the land on which unit is established will be covered by the plantation of tall
trees of suitable species as per the guidelines set up by the Board vide its Office Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URLhttp://www.uppcb.com/pdt/Green-Belt-Guidle 160218.pdf,
9. The industry shall comply with the provisions of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
‘Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable).
10. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
carlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be effective from the date of issuance of
closure order revocation, with additional conditions mentioned in the closure revocation order.
11- The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken,
12-The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the
MOEF&CC,CPCB and SPCB in time to time .
13-The Industry shall comply with various Waste Management Rules as notified by MoEF&CC
Hazardous and Other Wastes (Management and Transboundary movement) Rules, 2016 as amended.
- The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 as amended.

VIVEKSweas™
Date:

Issued with the permission of competent authority . ROY  zmos

19:29:18 +05'30"

For and on behalf of U.P. Pollution Control Board .

CEO
C-1.




Annexure-3

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - : Dated : 23/02/2022
148688/UPPCB/GreaterNoida(UPPCBRO)/CTO/air/GREATER
NOIDA/2022
To .,

Shri SANDEEP GARG
village and post Bishada, Ntpc Road, Dadri, GAUTAM BUDH NAGAR,201301
GREATER NOIDA

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. UP ASBESTOS LIMITED

Reference Application No. 14900907 Dated : 23/02/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s UP
ASBESTOS LIMITED. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid {or the period from 20/01/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers Lo reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . VIVEK

Date: 20220224

ROY 19:30:18 +05°30"

For and on behalf of U.P. Pollution Control Board

CEO
C-1.
Enclosed : As above
(condition of consent): "
VIVEK ek
Copy to: - Regional Officer, U.P. Pollution Control Board, Greater Noida. ROY ‘%3%%6
CEO

C-1.



3(a)
3(b)

3(c)

U.P. Pollution Control Board

Dated : 23/02/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Asbestos Sheet and Non-Asbestos
Sheet-total quantity-160 MT/day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 625 KVA DG HSD 1 Sulphur As per norms
Set Dioxide ;
2 Cement Process 1 Particulate 15 meter
Feeding Emission Matter stack height
Section from Ground
Level with
Cyclone Dust
Collector
3 Fly Ash Process 1 Particulate 12 meter
- Feeding Emission Matter stack height
Section from Ground
Level with
Cyclone Dust
v Collector
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Sulphur Dioxide As per EP Act 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:




1. This consent is valid for the production of Asbestos Sheet and Non-Asbestos Sheet-total quantity-
160 MT/day using Cement, Fly ash and Cotton Pulp as raw material. The industry should be
operated in such a manner that it does not adversely affect the environment and the solid waste
generated such as ash etc. be disposed in eco friendly manner.

2. Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

3. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

4. The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for the year 2026 and the audited balance sheet for the current year within a
month failing which consent would be deemed void and will ensure the continuous and
uninterrupted data supply from the OCEEMS to the SPCB and CPCB server.

5. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

6. The Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

7. The Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Acl 1986.

8. The Industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986.

9. The industry shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

10. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section-21/22 of air Act 1981 (as amended respectively).

11. The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
court order.

12. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

13. The industry shall only use PNG as fuel once PNG pipeline is available in that industrial arca.
14. the industry shall submit Environmental Statement in prescribed format as per rule no.14 as per
E.P Rules 1986.

15. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
n0.116405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf.

16. Asbestos Fibre count value shall always remain within the prescribed limit as mentioned at sl.no.
-27 of Schedule-1 of The Environment (Protection) Act, 1986.

17. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be effective from the date of issuance of
closure order revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority . VIVEK sy e
' : ROY Wssis

For and on behalf of U.P. Pollution Control Board .

CEO
C-1.




Annexure-4

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No : 18289/UPPCB/GreaterNoida(UPPCBRO)YHWM/GREATER NOIDA/2022
Dated :09/09/2022

To,
M/s UP ASBESTOS LIMITED
village and post Bishada, Ntpc Road, Dadri, GAUTAM BUDH NAGAR,201301
Tehsil :Dadri
District :GREATER NOIDA

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rulces, 2016

A 1. Number of authorization and date of issue 18289 and 09/09/2022 .
2. Reference of application (No. and date) 17649520 and 02/09/2022 .

Mr SANDEEP GARG of M/s UP ASBESTOS LIMITED is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
within premises .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Schedule 1, Cat-15.1 Asbestos- - | Through TSDF 50 Ton/Annum
containing residues »
2 Schedule 1, Cat-35.3 ‘Chemical = | Through TSDF 10 Ton/Annum
sludge from waste water
treatment
1. The authorization shall be valid for a period of 08/09/2027 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or ifs renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorisation .



The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time . '

0. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

wh

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation . :

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

1. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

1 5. The Unit will file the renewal application at least 2. months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees ol application in a
month otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4- Tt is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter,
You should also maintain records on Form-3 and present it to Board's inspecting officials.

6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution




Control Board at the earliest along with details of mitigative and remedial measures taken.
7- Tt is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.
8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
11- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
12- The stored waste shall not be taken out of the storage arca except with the written permission of
the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.
14- 1t is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
- Pollution Control Board from time to time. :

~15-You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
18- Ground water monitoring report of premises shall be submitted within one month.
19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. VIVEK

Digitally signed . .
byVivEkROY (' Authorized Signatory )

Date: 2022,09.10
ROY 11:42:31 405'30'

UTTAR PRADESH POLLUTION CONTROL BOARD



Copy to: To the Regional Officer, U.P.Pollution Control Board, Greater Noida for information and

i Digitally signed
necessary action . VIVEK b;:g\lltls/ﬁ{(srlzgo?e

Date: 2022.09.10
ROY CIORE 1/C Circle
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Annexure-S
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Petroleum Refini ing, Hazardous Waste Mana g ment &1nmnerétwh :
Refiners & Manufacturers of Industriaf Lubic tmg Oﬂs

MEMBERSHIP CERTIFICATE

M/s. U.P.As

]
K/ 2064

HMlIi

elfl‘ber #: BOWNML/K/2064/16

Expiry Date : May 11, 2023

I
Scan & Venfy

One may verify 'active’ membership by calling
Bharat Oil & Waste Management Ltd. at
011-4100 0710, 2981 6466 or Email: sales@bharatoil.com

For Bharat Oil & Waste Management Ltd. For Bharat Oil & Waste Management Ltd.
PrageiRons oot e Crarstargent oo et e
Sales Cordinator 1P: 49.36.182.174 Director 1P: 49.36,176.45
ales@bharatoil com - 1P QOZQITF+zsDIPWynigESSA== sales@bharatoil.com - 1D: 6k5+2MKs+HCMEBUBoh0ONQ==
Click here to E-verify T Click here to E-verify

Authorized Signatory Authorized Signatory

Sales Office Facilities :

11, Communiy Centre, LG, East of Kalash & E-18, Sahibabad Industial Area, Site 4

New Dehi - 110 065, India Ghaziabad - 201 010 (UP) India

Regd. Office : & (ata No. 672, Vill. Kumbhi, NH-2

11 LGF, Communiy Cener, East ofKallash, New Debi- 10085, nda |~ amabeiNagar- 209 101 (UP)

Ph: 41000710, 26210205 Telefax : 26216466 ¢ Mauza Mukimpur Roorkee-Lakshar Road

' ' Roorkee - 247664 (UK)
Email : sales@bharatoil.com  www.bharatoil.com & SIDCUL - Haridwar (UK)




Annexure-6

PRODUTION REPORT

DATE Wednesday, September 28, 2022
SIZE OF SHEET 3.60 MTR.
|SHIFT A B C TOTAL
NO OF SHEET 0 0 1052 1052
MOULDING GOODS UPN2 | UPN10 UPN9
0 0 0
UPN8/4 | UPNS8/6 ;,

o , 0 0 0 0.000
|PRODUCTION IN M.T 0.000 0.000 46.988 46.988
NO OF BEATER 0 0 36 36
GAIN% o | o000 26.23 26.23

TODAY GAIN% | 26.23
TODATE GAIN% 28.39
FELT DAY , - 1st
'PRODUCTION TODAY MT 46.988
'PRODUCTION TODATE mT ~ 46.988
TODAY PRODUCTION MT 46.988
' TODATE PRODUCTION MT 5365.446
TODAY RAW MATERIAL CONSUMPTION 37.223
TODATE RAW MATERIAL CONSUMPTION 4179.008
|RAW MATERIAL ‘ ‘ %

ENT 45,28

24.27

- 2.92

4.38

0.00

0.00

0.00

1.46

0.00

, 0.00

o 0.91

OWDER 0.00

[ 0.00

TOTAL M.T 8.75

S PERAMETER MIN.

, Y (gm/cc) 1.72

MOISTURE (%) 37.30

CONETANK (%) 12




PRODUTION REPORT

CONETANK (%)

DATE Thursday, September 29 2022
SIZE OF SHEET 3.60 MTR.
SHIFT A C TOTAL
NO OF SHEET 1817 1789 1934 5540
MOULDING GOODS UPN2 UPN10 UPN9
| | 0 0
UPN8/4 | UPN8/6
| 0 | 0 0.000
PRODUCTION IN M.T 81.156 79.906 86.382 247.444
NO OF BEATER 59 , 60 175
GAIN% 27.26 30.43 31.60 29.77
TODAY GAIN% L 29,77
TODATE GAIN% | 28.45
FELT DAY 2nd
FELT PRODUCTION TODAY MT 247.444
FELT PRODUCTION TODATE MT 294.432
TODAY PRODUCTION MT 247.444
TODATE PRODUCTION MT 5612.890
TODAY RAW MATERIAL CONSUMPTION 190.677
TODATE RAW MATERIAL CONSUMPTION 4369.685
RAW MATERIAL M.T %
CEMENT 103.425 41.80
FLYASH  65.299 26.39
4z  6.513 2.63
5-R 9.771 3.95
5K 0.000 0.00
S-50_ 0.000 0.00
4-K ‘ 0.00
4-T 1.32
6D 0.00
RECRON ~ 0.05
PULP 0.92
SCRAP POWDER 0.00
‘ KEMOLITE 0.00
FIBRE TOTAL M.T 7.90
SHEETS PERAMETER MIN.
E__E—I\JSITY (gm/cc) 1.73
MOISTURE (%) 36.75
12




PRODUTICH REFORT ]
DATE ‘ Friday, September 30, 2022
SIZE OF SHEET 3.60 MTR,
SHIFT | | A B C TOTAL
NO OF SHEET 1 1504 | 1560 2074 5438
MOULDING GOODS UPNZ | WJPNIO LIPS
| k | o 0 0
UPNB/4 | UPN8/6
| | 0 0 B 0.000
[PRODUCTION INM.T 80,576 | ©69.677 25 | 242.888
NO OF BEATER 58 49 172 |
GAIN% : j 26.959 25.98 .27 29.08
TODAY GAIN% 1T 29.08
TODATE GAIN% L - 28.48
FELT DAY L o = 3rd
FELT PRODUCTION TODAY MT ” 242.888
FELT PRODUCTION TODATE MT e 537.370
|TODAY PRODUCTION MT : 242.388
TODATE PRODUCTION MT T Egss.78
TODAY RAW MATERIAL CONSUMPTION _ T 188168
|TODATE RAW MATERIAL CONSUMPTION o 1557.957 |
RAW MATERIAL = Y R
- |CEMENT | | 101,052
fFLyAsH b 65016
4-7 | T 5303
5-R 9545 393
$-50 ; | ' .66
4K 0.50
4-T 1.31
6-D 000
RECRON 0.07
PULP .37
“|SCRAP POWDER ; Cace
KEMOLITE | ~0ou0 040
FIBRE TOTAL M.T , 19.092 N
SHEETS PERAMETER CUMIAK I
DENSITY {gm/cc) 176 1,68
MOISTURE (%) | » AR 60 BT T )
CONETANK (%) , 14 0




PRODUTION REPORT

DATE

i

 [TODAY RAW MATERIAL CONSUM

TODATE RAW MATERIAL CONSU

Friday, October 28, 2022
SIZE OF SHEET =~ 3.60 MTR.
SHIFT ' A B - . C TOTAL
{NO OF SHEET 1507 2068 | 1998 5573
- |MOULDING GOODS UPN2 | UPN10 | UPN9
— - A = =
, 0 0.000
PRODUCTION IN M.T 89.241 248.918
NO OF BEATER ‘ 176
|eAiN% 29.70
{TODAY GAIN%
TODATE GAIN%
[FELT DAY |
|FELT PRODUCTION TODAY MT
FELT PRODUCTION TODATE MT
TODAY PRODUCTION MT
' [TODATE PRODUCTION MT

|RAW MATERIAL

14

|cEMENT

FLYASH

b




" PRODUTION REPORT

DATE

“-Saturday, October 29, 2022
SIZE OF SHEET 3.60 MTR. ,
C[SHIFT A B C TOTAL
NO OF SHEET 2053 1146 1695 4894
MOULDING GOODS UPN2 | UPN10 UPN9
‘ -0 0 0
UPN8/4 | UPN8/6
. ‘ 1 o 0 0 - 0.000
PRODUCTION IN M.T | 91.697 | s51.186. | 75.707 | 218.590
NO OF BEATER 65 36 ' 54 155
GAIN% 29.07 30.09 28.27 29.03
TODAY GAIN% 29.03
TODATE GAIN% 28.85
FELT DAY 6th
|FELT PRODUCTION TODAY MT 218.590
FELT PRODUCTION TODATE MT 1269.379
TODAY PRODUCTION MT 218.590
TODATE PRODUCTION MT 6287.392
TODAY RAW MATERIAL CONSUMPTION 169.415
|TODATE RAW MATERIAL CONSUMPTION : 4879.652 ,
RAW MATERIAL M.T %
CEMENT 91.605 41,91
FLYASH 58.590 26.80
4-7 5.683 2.60
5-R 8.525 3.90
15K - 0.000 0.00
S-50 ~ 0,000 ~0.00
4-X 0.000 0.00
4-K 2.842 1.30
6-D 0.000 0.00
RECRON - 0.155 0.07
PULP 2,015 0.92
'|SCRAP POWDER 0.000 0.00
KEMOLITE - 0.000 0.00
FIBRE TOTAL M.T 17.050 7.80
|SHEETS PERAMETER MAX.  MIN.
~ |DENSITY (gm/cc) 1.75 1.72
~ |MOISTURE (%) 38.64 37.24
CONETANK (%) 14 10




o)

“PRODUTION REPORT

: Sunday, October 30, 2022

CONETANK (%)

13

DATE
~|SIZE OF SHEET 3.60 MTR,
" |SHIFT A B C TOTAL
NO OF SHEET 2046 1846 1804 5696
IMOULDING GOODS - UPN2 UPN10 UPN9
' - 0 0 0
UPN8/4 | UPN8/6
- s 0 0 0 0.000
PRODUCTION IN M.T 91.384 | 82.452 | 80.576 254.412
NO OF BEATER 65 59 ‘58 182
GAIN% 28.63 27.86 27.10 27.89
TODAY GAIN% ‘ 27.89
TODATE GAIN% 28.81
FELT DAY 7th
FELT PRODUCTION TODAY MT. 254,412
FELT PRODUCTION TODATE MT 1523.791
|[TODAY PRODUCTION MT 254.412
TODATE PRODUCTION MT , 6541.804
TODAY RAW MATERIAL CONSUMPTION 198.926
TODATE RAW MATERIAL CONSUMPTION , 5078.578
IRAW MATERIAL - M.T" %
CEMENT 107.562 142,28
FLYASH 68.796 . 27.04
14-7 6.673 ' 2.62
5-R 10.010 3.93
5-K 0.000 0.00
4-T ©1.879 0.74
4-X 0.000 0.00
4K 1.458 0.57
~leD - 0.000 0.00
|RECRON 0.182 0.07
PULP ‘ ©2.366 0.93
‘{SCRAP POWDER 0.000 0.00
|KEMOLITE 0.000 0.00
|FIBRE TOTAL M.T 20.020 7.87
SHEETS PERAMETER MAX. MIN.
DENSITY (gm/cc) 1.76 1.70
MOISTURE (%) 39.14 36.14
10




PRODUTION REPORT

DATE “Monday, October 31, 2022
SIZE OF SHEET - 3.60 MTR.
SHIFT A B . C TOTAL
NO OF SHEET 2157 2117 1991 6265
MOULDING GOODS UPN2 ‘UPN10 UPN9
R ~ SR 0 0 0
UPN8/4 | UPN8/6
0 0 0 0.000
PRODUCTION IN M.T 96.342 | 94.556 | 88.928 279.826
{NO OF BEATER 68 67 63 198
HGAIN% o 29.62 29.12 29.15 29.30
TODAY GAIN% . 29.30
TODATE GAIN% 28.83
FELT DAY 8th
FELT PRODUCTION TODAY MT 279.826
[FELT PRODUCTION TODATE MT 1803.617
[GOAY PRODUCTION MT 279.826
| TODATE PRODUCTION MT 6821.630
TODAY RAW MATERIAL CONSUMPTION 216.414
TODATE RAW MATERIAL CONSUMPTION 5294.992
RAW MATERIAL ‘ M.T %
|CEMENT 117.018 41.82
FLYASH 74.844 26.75
A-Z 7.259 2.59
5-R 10.890 3.89
5-K - 0.000 0.00
aT 3.631 1.30
Jax 0.000 0.00
A-K 0.000 0.0
6-D 0.000 0.00
RECRON 0.198 b 0.07
PULP 2.574 0.92
SCRAP POWDER 0.000 0.00
KEMOLITE 0.000 0.00
|FIBRE TOTAL M.T 21.780 7.78
SHEETS PERAMETER MAX. MIN.
DENSITY (gm/cc) 1.76 1.70
|MOISTURE (%) 38.36 37.20
CONETANK (%) 13 10
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UTTAR PRADESH POLLUTION CONTROL BOARD

&

Ref No-H8S Y231 /Zodo vae / wHoshodio—164 / F100710 /2022  Date: .'.'?l.’.-?. 1022

Jar & ol
¥4 godto vHewerd o,
T g gre—faemen, gHoiofiodio e, grey,
e AT |

T8 & godlo THeer fdo, o9 wd dre—fawmer, wHodiodiodio I, TR, UeR
diger = 3T ST wEr WA, Asbestos Sheet and Non-Asbestos Sheet &
I@IEA 2 SWigd afd wid R R /e € den ygtaver wReer ffem, 1986
P gN—16 P AT Tp B 2|

Iz & 70 v eRa afdexor, 7 feeeh # DS 3Movo Ham 649 /2022 R+
yara Rig 7MW d=g uguer famer 9 9 o A uiRa oMy e 26.00.2022
U H e Wgaw Affd g™ AW godo yHeweN fdo, I wd ure—faEme,
THodl0dioxI0 s, TN, Wex TS &I wd fFRer fFie 16.11.2022 &1 fHar wam|
e & T el S ¥ Wf e @1 WoeRY S e urn AT SHE g
BH—3 Td BH—4 B B9 =8l fhar mar 21 e &% g=r discarded asbestos
sheets and sludge &1 MUSRYI $F IJTT—3NAT RIFT W UIAT 7T | I gRT AR T
%! PPE Sucier 98l &xram T 2| R @ 9Hg f9sd R &1 WUSRUl SfId el
urar ar | Tt €9 g1 discarded asbestos sheets and sludge &1 aRex @ e
dFER W ST BIAT U TAT| T YBR SN gRT ARV (WRe) AffaH, 1986 @
HRI—5 & IMSTIH WA &1 Sooied a1 o &7 § |

ad: SWga aftfa aRRufral @ gfera SHfea § o9 aHa @ W drdTarT
UqH HYY @ 9Sevd ¥ wataReT (WRervT) fRfgH, 1986 @ URI-5 B I oG &S B
ya ufdadl @ aeli| wem e & rgHeAIRT Wefid g B fTEIgER BRo
Fare Afew At 5y o1 2

1. 78 5 T 9 sar dad godo vHewe™ fdo, I vd ure—fawmer, gHolodiowlo
e, e, Fex AT F FAE /I WAl B T YE ¥ §8 PR o7

sl
Sowlo—12d1, fngfay wvs TC-12V, Vibhuti Khand,
AR, dT@T$H—226010 Gomti Nagar, Lucknow-226010
2720831, 2720828, 2720691, 2720681 Phone - 2720831, 2720828, 2720691, 2720681
0522-2720764 Fax - 0522-2720764
- info@uppcb. com] website: www uppcb.com e.mail : info@uppch.com] website: www.uppcb.com



2.u3f$wﬁammﬁmﬂuﬁﬁmm&mf$mmaﬂﬁaﬁm
WWWaﬁmﬁmfﬁwma?m—ﬂmeaﬁm
qrepfere wTa ¥ 98 & far wg?

S @ wa A e WY g T wfa & 15 R @ o A e
ﬁamgﬁ%ﬁ.mmﬁéﬁﬁg&mﬁmﬁﬁmm
IR Y IS BT

(arora HAR )

=2

wew afaa

sRfR — R=fRed @ gl 1d e FraE 8y dfe-
1. Rrenferd, fargeTR|
2 maﬁaﬂﬁmmu@wﬁﬁwaﬁé,ﬂﬂmﬁwﬁ%ﬂ%wﬁswﬁ
B FRO TAR) AW @ U SuGE dRM P qwErd Sen &1 ga e ax
FROT gAY B AR @ wwy ¥ we Wiy aa aren FuilRa et
¥ gearerg IR Fe ghkea wX |

e |fua



%———-——L SR TR wguY FRET 918

2 é&% UTTAR PRADESH POLLUTION CONTROL BOARD
Ref No- /8592) /c-1 /v / GH0M10E10—164 / HTOFOT0 / 2022 Date: |0, ] .‘.'?-3-%-?-22‘
Jar H, g

¥ YoRo THIwRrH o,

™ e dRe—faemer, wRododoo s, qTE,

Tex AT |

7 f5 SanT dedd godo vwawer fo, T wd dee—fawmar, gHodododo s, T,
Fex ATST W IuRE affa wrd W Asbestos Sheet and Non-Asbestos Sheet @ Scra
%@Wﬁﬂ%wwm%ww@mﬁaﬂmﬁﬁma@ﬁaﬂ 1974 @ TN
47 @ AANT TP A B |

ug%qm?r@usﬁaaﬁw,H‘a‘ﬁo—vﬁﬁa’ﬁiﬁaﬁoqoﬁmmg/zozzﬂﬁm
ﬁ%mﬁawwmamﬁqﬁﬂmﬁmﬁ26.09.2022&*»343111?171#?%?{
g Wiy Rt A godo Twawerw oo, wM Td e fawmar, THodofo0 s, FTEN,
ﬁaﬂﬁwmﬁﬁa{wﬁﬂﬁ16.11.2022ﬁﬁmﬂm|ﬁﬁm$wmmnﬁﬁmé$
aﬂvﬂaﬁmmzc}oﬁoea/ﬁﬁwaam%mvﬂm%,mﬁﬁwaﬁmaﬁmwo
ﬁom/%%m%@mﬁm/a@ﬁﬁﬁ%lﬁﬁm%wﬁ?ﬁhﬁﬁmﬁﬁw
BT WS SRIT T8 UK W] §HE SN GH-3 Td Gr—4 & A aE fear mar gl
frfer 91 g discarded asbestos sheets and sludge 1 ¥USRY &% SFAT—TelT I TR
qraT TAT| T ERT SUGE @R[ T UISUS aek @ mfa yAr wH @1 duar feAre
29.112020 B T & gAY ¥ | AT EM grr discarded asbestos sheets and sludge Gal
TRER @ Fide FaeX W €T S U TAT| FHE GRT A SorarE R fag 1@ S
?:Wﬁfgwqﬁrﬁa/ﬁﬁawﬁaﬁﬁﬁﬁmw%wﬁmﬁﬂ%ﬂﬂﬁmww
|

75 f5 Se dad godo TEIwew fio, IM Td dre—fawman, THodiododo TS, qrey),
Fex AT ERT el (TgET FyaRer derr Frmen) afdfgE, 1974 B ORI 25/26 FT SeerdT PN
AT B AR UG O W @ ARl IR Uidel WHTd STell Off @1 8, Wi 5l (I
Prarer qer frisn) AfRfRm, 1974 guiefa § R smeTue wifdeEl @1 IewrET qUT TP
TUSHTT IR % |

7% 5 SWiad aftfa qed qen SEn gN fRY S W S WEEU W S JRed W
ﬁmﬁag&nma%q&*mmﬁ@aﬂ%aﬁmﬁvm@mwﬁw
WWM%W#WW%%W(@WMW)W,
1974 E GRT 33 T WURE GRT 27(2) @ < ffdd AfEl @ SrgERer # Iued et
TS @ g FRYES SRIATE $d §) SO & | $ bl S |

m:m(mwﬁwwﬁﬁaw)aﬁﬁw,1974a%m33qm%3am27(2)$
st s @S @ v Tkl @ e sam Y godo wwewew foo, wm o T
dree—fremer. wHodofodio e, T, IR Ae @ fes wem e @ S HUICEIER]
frefeRad wRoT aarsn Aifed W faar S 8-

178 f5 @ 9 San dad godo vEdweN fio, M Td dne—fawmar, wHodoqioH0 S,

eTed ey Aver B IS W IHE B ware ¥ fAw 23022022 F WA W U
Fefy (o) @ Rae #= faar s

.......... 2/—
Fodo—12d1, ffa @vs TC-12V, Vibhuti Khand,
T AR, @A —226010 Gomti Nagar, Lucknow-226010
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